
ITEM NO.21               COURT NO.3               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SUO MOTO WRIT PETITION(CIVIL)  No(s).6/2025

IN RE: CADETS DISABLED IN MILITARY TRAINING STRUGGLE

IA No. 250579/2025 - INTERVENTION APPLICATION
IA No. 331260/2025 - INTERVENTION/IMPLEADMENT
 

Date : 07-10-2026 This matter was called on for hearing today.

CORAM :  HON'BLE MRS. JUSTICE B.V. NAGARATHNA
         HON'BLE MR. JUSTICE R. MAHADEVAN
         HON'BLE MR. JUSTICE DEVENDRA KUMAR UPADHYAYA

Smt. REKHA PALLI, AMICUS CURIE
Mr. Anish Venkatesh Bindlish, Adv.
Ms. Shailyi Gupta, Adv.
Ms. Tanishka Maurya, Adv.

For Petitioner(s) :  By Courts Motion, AOR
                   
For Respondent(s) : Mr. Shuvodeep Roy- 1672, AOR
                   Mr. Saurabh Tripathi, Adv.
                   Mr. Deepayan Dutta, Adv.
                   
                   Ms. Deepanwita Priyanka- 2618, AOR
                   
                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Mrs. Ruchi Kohli, Adv.
                   Mrs. Chitrangda Rastravara, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. Sarthak Karol, Adv.d
                   
                   Mr. Debesh Panda- 2268, AOR
                   
                   Mr. Vineet Kumar Yadav, AOR
                   Mr. Amir Yadav, Adv.
                   Mr. Mayank Aggarwal, Adv.
                   Mr. Sanjeev Kumar Aggarwal, Adv.
                   Mr. Dhiraj Kumar Sammi, Adv.
                   Mr. Arun Kumar Raghav, Adv.

Mr. Atul Singh, Adv.
Mr. Prabhjeet Singh, Adv.
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Mr. Anurag Trinayan, ADv.
Mr. Amiryadav, Adv.
Mr. Sanjeev Kumar Aggarwal, Adv.
Mr. Mayank Aggarwal, Adv.

                   
                   Mr. Mukesh Kumar Maroria- 2324, AOR
                   
                   Mrs. Aishwarya Bhati, A.S.G.
                   Mr. Ruchi Kohli, Adv.
                   Mr. Chitrangda Rashtravara, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. Prerna Dhal, Adv.
                   Dr. N. Visakamurthy, AOR
                   
                   Mr. Sameer Abhyankar- 2516, AOR
                   Mr. Krishna Rastogi, Adv.
                   Mr. Aryan Srivastava, Adv.
                   Mr. Nalin Talwar, Adv.
                   
                   Ms. Eliza Barr, Adv.
                   Ms. Akansha- 4029, AOR
                   Ms. Anjali Saxena, Adv.
                   Mr. Govind Sharma, Adv.
                   
                   Ms. Aishwarya Bhati, A.S.G.
                   Ms. Ruchi Kohli, Sr. Adv.
                   Mr. Shreekant Neelappa Terdal- 909, AOR
                   Ms. Chitrangda Rashtravara, Adv.
                   Mr. Raghav  Sharma, Adv.
                   Mr. Sarthak Karol, Adv.
                   Ms. Shreya Jain, Adv.
                   
                   Ms. Pallavi Langar, AOR
                   Ms. Anushka Raghunath, Adv.
                   Mr. Sujeet Kumar Chaubey, Adv.
                   
                   Mr. Karan Kapoor, Adv.
                   Mr. Gagneshwar Walia, Adv.
                   Mr. Manik Kapoor, Adv.
                   Ms. Srishti Singla, Adv.
                   Mr. Siddartha Pratap Singh, Adv.
                   Mr. Shrey Kapoor- 3180, AOR
                   
                   Ms. K. Enatoli Sema, AOR
                   Mr. Amit Kumar Singh, Adv.
                   Ms. Chubalemla Chang, Adv.
                   Mr. Prang Newmai, Adv.
                   Ms. Yanmi Phazang, Adv.
                   
                   Mr. S. D. Sanjay, Advocate General
                   Mr. Azmat Hayat Amanullah- 2758, AOR
                   Ms. Vanshita Gupta, Adv.
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                   Mr. Anando Mukherjee- 2500, AOR
                   Mr. Shwetank Singh, Adv.
                   Mr. Utkarsh Anand, Adv.
                   
                   Mr. Alok Sangwan, Sr. A.A.G.
                   Mr. Sumit Kumar Sharma, Adv.
                   Mr. Rajat Sangwan, Adv.
                   Mr. Harsh Mehla, Adv.
                   Mr. Vaibhav Yadav, Adv.
                   Mr. Anurag Kulharia- 4427, AOR

Mr. Swati Ghildiyal, AOR
Mr. Adarsh Dubey, Adv.

Mr. Arijit Mani Tripathi, AOR
Mr. Z.H.Isaac Haidng-Standing Counsel,
Mr. Daniel Stone Lyngdoh, Adv.
Mr. Marbiang Khongwim, Adv.

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, ADv.
Ms. Rajkumari Divyasana, ADv.

          UPON hearing the counsel the Court made the following
                             O R D E R

By  order  dated  04.08.2026  we  had,  inter  alia,

directed  the  respondent-Departments  to  reconsider  the

recommendations  made  by  the  Sabharwal  Committee  in  its

report in light of the fact that the matter is now taken up

by this Court in order to ameliorate the conditions of the

outboarded  cadets  and  we  expected  a  favourable

recommendations emanating from the respondent-Departments.

For ease of reference, we extract the exact words of

our order as under:

“We also direct that the respondent-Departments to
reconsider the recommendations made by the Sabharwal
Committee in its Report in light of the fact that the
matter  is  now  taken  up  by  this  Court  in  order  to
ameliorate the conditions of the out boarded cadets and
we expect that certain favourable recommendations would
be  emanating  from  the  respondent-Department  in  this
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regard.”

Learned ASG has drawn our attention to the affidavit

filed on 23.09.2026. Paragraph 10 of the said affidavit no

doubt reiterates what has been extracted above. It also

extracts certain recommendations of the Sabharwal Committee

made in its 2015 Report. However, there is no whisper in

the affidavit as to whether the Committee’s recommendations

were reconsidered by the respondent-Departments. All that

is stated in paragraph 14 is that a meeting was held by

DESW  on  the  issues  raised  by  the  Services,  under  the

chairmanship  of  Secretary  (ESW)  on  22.08.2022  and  the

proposal with regard to grant of disability pension to ex-

cadets boarded out was considered and the relevant decision

has been extracted.

It  is  clear  as  daylight  that  there  has  been  no

reconsideration of the Sabharwal Committee’s report by the

respondent-Departments pursuant to our direction. We say

that there has been non-compliance of our direction issued

above on 04.08.2026.

Before we pass any other order which may be adverse

to the respondent-Departments, we give one more opportunity

to the respondent-Departments to comply with our aforesaid

direction and to place on record the minutes of the meeting

to be held pursuant to our direction on record. 

For  that  purpose,  we  adjourn  this  matter  to

30.11.2026 at 02:00 PM.
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The grievance of the outboarded cadets as ventilated

by the learned Amicus Curie is that while the outboarded

recruits  have  been  granted  service  benefits  both  in

monetary  terms  and  otherwise,  the  same  are  not  being

extended to the outboarded officer cadets who are lesser in

number. All that they are seeking is some kind of parity.

That is the object with which this  suo moto  petition has

been initiated by this Court by taking note of the plight

of the outboarded cadets owing to their disabilities with

varying ranges of disability both above 40% or below 40% of

the  bench  mark  disability.  It  is  expected  that  the

respondent-Departments would now comply with the directions

least we are constrained to pass certain adverse orders in

future.

In the meanwhile, the learned Amicus to identify the

benefits  that  have  been  extended  to  the  out  boarded

recruits  so  that  on  consideration  of  the  same  the

facilities  and  benefits  that  could  be  extended  to  the

outboarded officer cadets could be considered on the next

date of hearing.

(B. LAKSHMI MANIKYA VALLI)                      (DIVYA BABBAR)
COURT MASTER (SH)                             COURT MASTER (NSH)
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